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U.N. Peace Fund 

•ttt. Sard•r Iqbal Slash: Will the 
Prime MlnL<>ter be pleased to state: 

(al whether Government of India 
have suggested to the U.N.O. to main-
tain Pl'act• Fund to finance special 
Missions to be 11cl up due to emcr-
1encic1; and crises in diffprcnt parts of 
thP World; 

( b) if so, th!' main features of this 
propo11al; and 

(c) the reactions of other U.N. 
members~ 

Tbe Depat)' Minlater of E:dernal 
Atralrs (8brimatl Lakabml Menon>: 
(11) No, Sir. 

(bl and (c). In view ot the con-
trovers)' over th<' ftnancing of peaee-
kecpina operations already undertaken 
by the United Nations, the aeneral 
qut."stion of what methods are appro-
priate has bPen referred to a Working 
Group of 15 U.N. Members, whi-<'h is 
a\ill studying the matter. Its report 
will be debated at the forthcomina 
General Assembly Seasion. The 
aeneral position11 of different Memben 
Val")' between the stand that such 
l'XJ)t'nses are a Charter obliplion of 
all Membl.'r States and the stand that 
avparate and special arranaementa ~ 
necessal")' In each case, but what con-
cretl- propoeals the Workina Group or 
its different Members may make can 
be fully conaidered only when Ill 
report is 1\'ailable. 

S•rdar Iqbal 81.D&'b: May I know 
whether Government still wants to 
pursue this matte1 iD tlu U .N 
General Assembly? 

Shrtmati Lakshmi Menon: Certain-
ly, it will be discus3ed and pursued 
l..ry all tht· Governments. 

Appellate Courts for Former French 
Possessions In India 

+ 
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Shri Ram Krbhan Gapta: 
Shri Chunl Lal: 

•toH. Shrl T. B. Vittal Rao: 
Sbri Tanramanl: 
Sbri Kunhan: 

Will tnl' Prim• Minister be pleased 
to refer to thf' rl.'ply given to Starred 
Question No. 1926 on the 5th May, 
1961 and !<tall': 

(a) whether Go•·ernment have 
tinalis<'d administrative details for im-
plemPntation of the decision regarding 
thl· substitution of tht· appellate 
Courts in Paris by alternative Indian 
bodies in former l''rench Possession~ 

in India; and 

(b) if so, with what results! 

Tiile Parllameatar1 Secretar1 to tbe 
M.ln.IMer of External Atraln (Sbrl 
Sadatb AU Khan): (al and (b). Gov-
ernment art- still examinina certain 
administrative details and expect to 
finalise the arran1ements for settina: 
up of the appellate Indian bodies in 
the near future. 

Shrt ltam Krlshaa Gupta: What is 
the legal position at present of the 
final appellate authority at ·Paris! 

The Prbne MJDlster Biid MllUs&er 
Of Eneraal A•aln <Sbrl JawaJ&arlal 
Nebra>: In Paris? Does tbe hon. 
Member want me to tell him about 
the Frerich lawa on the subject! I 
am not rompetent to do so, except to 
say that they have to IO to IOll'le 
appellate authority in Paris. That is 
all I can aay. Now we are tr11111 
to divert that to Indian appellate 
courts. 

Sbr:I T,...I: At what ataae ii the 
question of the M ;vre transfer ot 




